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Case No: Criminal Miscellaneous 4th Bail Application No. 549 Of 2024

Nathu Ram APPELLANT
Vs
State Of Rajasthan RESPONDENT

Date of Decision: Feb. 9, 2024
Acts Referred:
» Code Of Criminal Procedure, 1973 - Section 439
« Indian Penal Code, 1860 - Section 149, 302, 323, 341, 365
Hon'ble Judges: Kuldeep Mathur, J
Bench: Single Bench
Advocate: JS Choudhary, Sampatti Choudhary, SK Bhati

Final Decision: Dismissed

Judgement
Kuldeep Mathur, J

This fourth application for bail under Section 439 Cr.P.C. has been filed by the petitioner
who has been arrested in connection with FIR No0.58/2019

registered at Police Station Deedwana, for offences under Sections 149, 341, 323, 365
and 302 IPC.

Heard learned counsel for the petitioner and learned Public Prosecutor. Perused the
material available on record.

Having considered the arguments advanced at the Bar, facts and circumstances of the
case, this Court prima facie finds that this is fourth bail

application and there is no change in circumstance warranting fresh consideration of the
present bail application on merits.



Thus, looking to the seriousness of the accusation against the petitioner coupled with the
fact that the petitioner has not brought forward any

circumstance which would convince the Court otherwise that the petitioner is not involved
in commission of alleged crime, this Court is not inclined to

enlarge the petitioner on bail.

Accordingly, the instant fourth bail application under Section 439 Cr.P.C. preferred by the
petitioner is dismissed.

It is, however, expected from the competent criminal court that the trial pending against
the petitioner would be concluded expeditiously.
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